: IN THF CENTRAL ADMIWIZTEATIVE

JATIPUR,

Do . No, ZEE/a0 Dizte of decizion: 23.17.94
CHHITAR SINGH : Applicant,

VERSUS
UNION OF INDIA & ORG : Reswondents,

M, J,¥,.Faushils s Counsel
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Mr. K N, Ehrimal : ounsel for the raspondents,

CORAM:

Horn'ble Mr, Gooal Kricshna, Judicial Member
Hon'bls Mr, 0.P. sharma, Adminisctrative Member

i FER HOU'BLE MR, 0.7,

the cidzr daced 27.7.920, annsure 2-1, bhe declarad

illegsl and the applicant he restored £0 his ok w.e. £,

27.,11.89, He has furthsrpraved that ths applicant be

Ut
]

2. The aprlicant's cass iz that he joined a:

substitute Coalman on 15,5.20 andwas oranks? Lenoirary

' Status w.e.f. 22,100,832, He fell 3ick on 2.5.87 and
remainsd unwasll till 11,11.82 during which pericd he was
| under te trsatment of a private doctor. On k; coming
| fit for resuning duty he obtained a duty £it csrtificate
- from the Railway Medical O0fifiicer, Achhners on 15,11,289, %
; Ore 27.11.8%9, TFitber Incharge Achhnesira to whom the applicaﬁ
\ rzportad for duty informsd the ATM0, Achhnscs thatAfhe

fitness certificate produced by kthe aprlicant had Lkaen

hazs not Leen talen on duty £ill date for no fault of his,
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2. The rescondents in thelir
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cfficzr to tale him on duty as the spplicsnt was 2 psrson

deparktmental oDroilsedings ave bzing instituced againet him

forr of nearly two vezrs,

4., couns=l for the parkies
and have gone the rzcords,

5. The lzarned ccunsel for the aprlicant nroduced
hzforez us the original of the chergs—zhest dated Z3,3.93

Thus, ths Jdisciplinavy proceedings for allszg=d unauthorissd

that of ahssnce from duky unauihorisedly, the razpondeants

wers within their rioghis in inltisting appropriate

diadinlinery action ajaicnst him, However, it is not clear

avplicant to rejoin duty when he produced a duty fit

certificace lsaued by a Paillway M=dical Cfficer, I
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duty without any mstifizd reassnz, the respondents would
P X J s i



However, their nc - che ai_u‘ljcant bl jnm n dukyv in
ths present cirmuustances is anjustificd, Wa dirsct
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emploved during the period during which he was lep:t aw
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from dJuty for no famalt of his, the réspondencs shall m

period o

arplicant shall ks at liksrty oo fils z frash applicati

.. ... __ appropriate .
spondents shall passm/ﬁ_;4orrer regarding paymnant
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of pavy and sllcowances within a period of four months

-h

rom the daite of subidssicn of the affidavit by the

( GOPAL FRISHNZ )
2Amd Judicizl (Menber)



